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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Tuesday, 9th l?ecamber, 1947

The Assembly met in the Assembly Chamber of the Council House a$ Eleven
of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the
Chair. .

STARRED QUESTIONS AND ANSWERS

(@) ORAL ANSWERS.
CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

715. *Dr. P. 8. Deshmukh: Will the Honourable the Prime Miuister be
‘pleased to state:

(a) as to who took the decision of calling the present Central Indien Legis-
lature by the name of the Constituent Assembly of India (Legislative);

(b) whether Government propose to consider the question of giving some
other name; and

(c) whether Government will consider the name of ‘‘Dominion Parlinment’’?

The Honourable Sardar Vallabhbhai Patel: (a) The Honourable the Presi-
dent o the ¢ oustituent Assembiy.

(b) and (c). Yes, but probably any formal change at this stage is not
necessary as uuder the new constitution a new name will certainly be given to
tho legislature  That rame will presumably be in Ilindustani. The popular
name whi-b is finding increasing acceptance today is Parliament of India.

Dr. P. 8. Deshmukh: Would that be recognised as the official name of
“this Legislature—the Parliament of India?

The Honourable Sardar Vallabhbhai Patel: I have already said that at pre-
sent it is not necessary. The new Constitution when framed will adopt a name.

INDIA’S EMBASSIES ABROAD
716. *Shri Biswanath Das: Will the Honourable the Prime Minister be
pleased to state:
(a) the names of the countries in which India has established her own
Embassies ;
(b) the names of the countries in which she has High Commissicners or
Agents or Trade Agents and the like; and

(c) the ninnes of the countries referred to in parts (a) and (b) above wherzin
Indians enjoy equality of status and citizenship rights?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). The information re-
garding countries where the Government of India have established her own
Embassies, and where she has High Commissioners or Representatives is con-
tained in the statement placed on the table of the House in answer to Question

"No. 241 on 21st November 1947.

As regards Trade Commissioners, the Honourable Member is referred to the
statement glaced on the table of the House by the Honourable Minister of
Commerce in answer to Question No. 280 on 21st November 1047,

. ( 1511 )
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(c)_Out of the forcign countries where India has established her own repre-
sentation, U.B.A., Iran and Siam have asccorded rights of citizenship to
Indians. We have no precise information regarding other countries.

In respect of the Commonwealth countries, the Honourable Member is re-

ferred 15 the stutermnent laid on the table of the House in reply to his Question
No. 210 on 21st November 1947. Py <

v
8hri Biswanath Das: May I know what is the position of British Colonies?

. The Homourable Sardar Vallabhbhai Patel: I do not know what is the posi-
tion there. I will inake enquiries.

Expansion or INDIAN SHIPPING IN 00ASTAL TRADE

Shri T. T. Krishnamachari:
"”{m K Santhanam:

(a) Will the Honourable Minister of Commerce be pleased to state whether
the attention of (jovernment has been drawn to a statement issued by Mr.
M. A. Master, President of the Federation of Indian Chamber of Commerce snd
Industry and a member of the Indian Delegation to London, published:in the
press ou the 8rd September 1947, in regard to the negotiations with British ship
owners ? -

(b) What action Government propose to take in regard to:

(i) acquisition of more tonnage by Indian shipping interests;

(ii) speedy expansion of Indian shipping in the coastal trade of the
country; and

(iii) participation of Indian shipping companies in the principal overseas
trade of India?

The Honourable Shri W, V. Gadgil: (a) Yes, Sir.

(b) The attention of the Honoursble Member is invited to the reply given by
me t Mr. Muandloi's Quest'on No. 876 on the 27th November regarding the
stops proposed to be tuken by Government for the developinent of the Indian
Mercantile Marine,

8hri R. R. Diwakar: Muy | know the position as regards the shipbuilding
industry ?

The Homourable 8Shri W. V. Gadgil: I require notice.

Shri Deahbandhu Gupta: \Was this matter ever placed before the Standing

Committe for Commerce by the Honnurable Minister before any decision was
taken?
The Honourable 8hri N. V. Gadgll: 1 require notice for that a'so.

CommrnciaL Taraty wite U. S. A.

Shri T. T. Krishnamachari:
718.{ 8hri K. Santhanam:

Wil the Hmonrable  Minister of Comgnerce be pleased to state whether
Goveninent prpese to negutiate sany commercial treaty or  trade agrecmeny
with the Government of the United States of America™

The Honourable Shri N, V. Gadgil: No such proposal is at the moment
under the active considerstion of Gover iment.

ghri K. Santhanam: May 1 know if it is not a fact that public opinion in
this country is very strong for a Treaty with the United States of America?

The Honourable Shri X. V. Gadgil: It is a niatter of opinion.

ghri K. Santhanam: May I know whether this matter has been before the
QGovernment for the last three or four years?
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The Honourablse Shri N. V. Gadgil: Every matter which relates to the
interests of this country is before the Government.

Shri K. Santhanam: May 1 know if it is not a fact that during the war
-the negotiation of a treaty was prevented by the British Government?

The Honourable Shri N. V. Gadgil: Well, I am not aware of that.

Prof. N. G. Ranga: Is it not a fact that one of the results of the Geneva,
and now the Havana Conference, is to discourage these bi-lateral treaties and
to develop multi-lateral trade agreements as between different countries with
regard to various commodities?

The Honourable Shri N. V. Gadgil: That is the main objective for which
the conference is meeting in Havana.

Prof. N, G. Ranga: With regard to specific commodities, are agreements
being negotiated even with the United States of America today?

The Honourable Shri N. V. Gadgil: That is obviously’ within the framework
of the proposed Charter.

Prof. N, G. Ranga: How far has the Government of India progressed with
the United States in its negotiations with regard to specific commodities?

The Honourable 8hri N. V, Gadgil: T require notice for that.

Housmwg ScHEME FoB INDUSTRIAL WORKERS

Shri T. T. Krishnamachari:
Shri K. Santhanam:

(a) Will the Honourable Minister of Lahour be pleased to state the stejs
taken by Government to implement the proposed housing scheme for industria
workers in Labour areas, who are unable to pay an economic rent, under which
Governmeni were to make capital grants of 12} per cent. subject to a imnaximum
of Rs. 200 per house, of the - cost of any scheme whether undertaken by Im-
provement Trusts, Provincial Governments. Municipalities or Employers, pro-
vided that Provincial Governments were themselves prepared to make un equi-
valent grant from their own revenues? N

(b) Is it a fact that the Government of India have revised their origina)
scheme und if so, on what lines?

(c) Does the revised scheme take note of the income-tax concessions an-
nounced by woy of granting exemption from income-tax on income from build-
ings commenced and completed between 1st. April 1946 and 31st March 1948.
to encourage building activity?

The Homourable Shri Jagjivan Ram: (a), (b) and (¢). On account of the
high building costs there was little response to the offer of the subsidy made
by the Central Government. The matter is therefore, under further Jiscussion
with the Provincial Governments.

Shri S. Nagappa: Will Government give any subsidies to the Provincial
Governments which have taken up the housing scheme especially for labourers?

"l'he Honourable Shri Jagjivan Ram: I am sorry to inform the House that
thix proposal was before the Provincial Governments, and they were agked {o

forward their schemes for industrial housing, none of thern came forward with
their schemes. ’

Prof. N. G. Ranga: Is not it a fact that for the last two budgets, specific
provision was made for encouraging the Provincial Governments, inclu'ding the
Delhi Province to undertake the construction of housing and with the promise
that subsidies would be given by the Central Government?
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The Honourable Shri Jagjivan Ram: It is already covered by the reply 1
have given.

Prof. ¥. G. Ranga: What is it that the Central Government has so far
achieved by way of constru houses for the industria] proletariat as well as

the agricultural proletariat in Delhi Province itself?

The Honourable Shri Jagjivan Ram: Well, Sir, as regards the Central
- svernment Department itself, the Department is trying its best to construct
suildings to accommodsate workers therein and we have taken up oconstruction
work in railway departments, in coalfields and in other Central Government
departments,

Prof, N. G, Ranga: Are Government to construct houses for the benefit of
their employees only and to relegate to the Limbo other employees in indus-
trial centres?

The Homourable' S8hri Jagjivan Ram: Labour is a provincial matter as
regards accommodation for workers, und the Provincial Governments were
g vn thix wssurance that they would be subsidised to the extent of 12} per cent.
of the cost, the maximum being Rs. 200. But as indicated in the answer just.
iven, none of the Provincial Governments came forward with their schemes

or the construction of houses.

Prof. Shibban Lal Saksena: May I know f the Government have any
comprehensive scheme for industrial housing both for the areas under the Cen-
fral Government and the Provinces separately?

The Honourable 8hri Jagjivan Ram: As I have already indicated, the
matter is under consideration. Only recently I had a conference with the
Provincial Lubour Ministers when this question also came up for discussion.
We are still considering the question.

Prof. Shibban Lal Saksena: By what time do the Government expect to
have some such scheme?

The Honourable Shri Jagjivan Ram: It depends upon so many factors. If
ig very ditficult to indicate any definite time limit.

8hri Deshbandhu Gupta: Delhi being a centrally-administered area, have
the (iovernment made any progress in this respect at least mth regard to this
area?

The Honourable 8hri Jagjivan Ram: It is very difficult to give details
about particular provinces. Delhi is also a Chief Commissioner’s Province and
unless the Provincial Government approached the Central Government for
industrial housing, it is very difficult for the Central Government to consider
all these details.

IxDra’s EMBASSIRS ABROAD

1790, *Shri Algu Ral Shastri: (a) Will the Honourable the Prime Minisler be
pleased to state the names of the countries where Indian Embassies have been
established ?

(b) What are the personnel of their staff including the names of the Ambn—
sadors ?

(c) What are the expenses of the different Embassies, estnbhnnment Pay.
allowances, sll separately Embassy-wise?

The Honourable Sardar Vallabhbhai Patel: (a), (b) and (c). A shtement
is placed on the table of the House. .

% Answer $o this question laid on the table, the questioner being absent.
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Statemen! showing the names of the countries where Indian Embassics have been

s of the Ambissadors, personnel of thesr staff and estimted

expenditure.
Estimated expenditure
Nam> of the Nam> of the Personnel of their for the per.od from
country. Ambassador. staff. the 15th August 1947 to
31st March 1948.
1 2 3 ¢
U.8.A. Mr. Asaf Ali . 1 Councellor. Pay of Officers—Rs. 99,800,
1 First Secretary. Pay of Establishments—Rs.
1~2nd Secretary. -2,05,100.
1 3rd Secretary. Other charges (including allow-
1 Assistant S8ecretary. ances—Rs. 4,51,700.)

Chins .

U.8.8.R.

Mopal .

. Mr. K. P. 8. Menon

+« Mrs. Vijaya Laxmi
Peudi*

. 8. 8urjit S8ingh Maji-
thia.

1 Private Secretary to Total—Rs. 7,56,600.
Ambassador.

1 Financial Adviser.

1 Economic Assistant.

1 Transportation Officer.

8 Personal Assistants.

1 Cypher Assistant.

1 Establishment Officer.

1 Accountant.

1 Courier.

1 Registrar.

6 Stenographers.

10 Clerks.

2 Switch Board Opera-

tors.

6 Clerical Assistants,

1 First Secretary. Pay of Officers—Rs. 50,000.

1 2nd Secretary. Pay of Establishments—Rs,
1 3rd Secretary. 22,800.

1 Accountant. Other charges including allow-
2 Assistants, ances—Ras. 3,79,300.

Total—Rs. 4,562,100, plue Rs,

1 Stenographer. 5,00,000 for purchase of
1 Cypher Assistant. land and construction of
1 Pagsport Assistant. buildings for Embessy.

2 Clerks.

1 Assistant Accountant.
1 Chinese Translator.
1 Chinese Interpreter.

1 Coun .ellor, Pay of Officers—Rs. 1,40,10 0
1 First Becretary. Pay of Establirhments—
«] Private Secretary to Rs. 24,000.
Ambassador. Other Charges including allow-
1 Economic Advisor— ances—Rs. 5,41,600.
(temporary for 6 Total—Rs. 7,06,700.
months).

1 Additional First Secre-
tary (Cultural Rela-
tions).

1 Superintendent.

1 Cypher Superin-

tendent.

1 Cypher Assistant.

2 Assistants.

3 Stenographers.

1 Accountant.

1 Becretary. Pay of Officers—Rs. 18,000.

1 SBuperintendent. Pn{ of Establishment—Rs.
1 Stenographer 2, 800.

(Other staff yet to be Othercharges (including al ow
settled). anoces)—Rs. 37,800,
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Estimated expenditure

Nam> of the Name of the Personnel of their for the period from
couatry. Ambasesador. stafl. the 15th August 1947 to
31st March 1948.
1 g 8 4
Iran . . Me. Ali z.“uer . 1 Firat 8:eretary. Pay of Officers—Rs. 17,000
- 1 Private Bicretary. Pey of. Eastablishments

1 Ofse Suporintendent. Rs. 13,000. . .
1 Cypher Saperin- Othercharges (including _ow

ten lent. ances)—R3. 16,000,
2 Awistants. Total—Rs. ¢6,000.
3 ers,

e

1 Persian Transletor

| DisaLrowanos or snTRY or'INpLANS INTa BURMA

1731, *8hri Algu Ral Shastri: (a) Will the Honourable the Prime Minister
be pleased to state whether it is a faot that some Indians who went w0 Burma
nnly recently were not allowed to land on the soil of Burma?

(b) If so, why?

(¢) Have the Government of India made any enquiry and taken any action
n the matter?

The Honourable Sardar Vallabhbhai Patel: (a) Yes, Sir.

(b) They did not possess immigration permits required for entry into Burma
under the provisions of the Burma linmigration (Emergency Frovisions) Act,
1947,

¢) Yes.. In order to avoid the recurrence of such incidents, our Protectors
of Emigrants at Indian ports have been instructed to advise all intending
passengers that they will not be allowed to land in Burma, if they do not
possess immigration permits or valid passports. Further, the Government of
Burma are being requested to authorise some officer of theirs stationed in
India to issue immigration permits to persons embarking from ports where
they have no Immigration Officers.

EvaOUATION OF Rarvanss raoM JRELUM, WEST PUNJAB

728, °Shri Algu Ral Shastri: (a) Will the Honoursble Minister of Relief and
Rehabilitation be pleased to state how many refugees have been brought to the
East Punjab from Jhelum (West Punjab) by the trains which left that piace
on the 6th and the 11th of November 1847?

(b) Is it & fact that these refugees were collected from various suburbs of
th J{:elum town on or about the 25th of September for evacuation and they
were given ouly 20 hours time to collect at & place?

(c) Where are these refugees located now?

The Honourable Shri K. 0. Neogy: The information asked for is being eol-
leoted and will be placed on the table as soon as avaiable.

-3 Avgwe Ao thia quention leid o1 the table, the queitioner being sbeent

e e R 1 e n A e - ———-
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ArTaAcK ON NoN-MusLM REFUGEES
1723, *Shri Algu Ral Shastri: (s) Will the Honourable Minister of Relief and

Rehabilitation be pleased to state whether it is a fact that the non-Muslim re-
fugee's who were shifted from Muslim mohallah to Golipara were attacked by
Muslim mobs, the Police and the Military? :

(b) If so, what is the number of casualties?

_(c'} Is it a fact that on evacuations, these refugees were not allowed to take
thilnr bwialuablea and the Military and the Police looted their property and
valuables?

(d) What measures, if any, do Government propose to take to stop such
brutalities in future and thus save the life and property of evacueces from the
West Punjab?

The Honourable 8hri K. 0. Neogy: The information asked for is being col-
lected and will be placed on the table as soon as available.

COLLECTIONS FOR COALFTELD LaBoUR WELFARE FUND.

724. *Shri Rohini Kumar Ohaudhuri (on behalf of 8hri Ramnarayan Singh):
Wil the Honourable Minister of Labour be pleased to state:

(a) the amount hitherto collected at Dhanbad for Coalfield Labour Welfare
Fund; )
(b) the present activities of the Labour Welfarc Department there: and
(¢) the amount collected and the wellzre work done at Bermo?

The Honourable Shri Jagjivan Ram: (a) The Honourable Member doubtless
wishes to know the total amount collezted by way of welfare Cess and not the
amount collected at Dhanbad, collections being made at the railway stations
from where coal or coke is despatched. The total annual yield of the  Cess
during the current year is estimated at approximately seventy-five lakhs.

(b) I place on the table of the House u stateinent giving a brief uceount
of the welfare activities carried out by or on behalf of the Fund in the coal-
fields, including the Bermo collieries.

(c) Figures of amounts collected in diffcrent groups of collieries are nab
maintained. But from a very approximate basis the vield from collieries at
Bermo is likely to be only about 1/20th of the total yield of the Cess.

Brief details of the activities of the Coal Minea Lahour Welfare Fund.

Two Regional Hospitals each with 10—12 beds are heing constructed for the Jharia
Coalfield at Katras and Tisra and a similar number is being constructed at Chora and
Searsole for the Ranigunj Coalfied. The buildings are ready and the hospitals are expected
to function shortly. The construction of similar Regional Hospitals for the Pench Valey
and Chanda Coalfields in the Central Provinces will also he taken up shortly. The cons
tructicn of a dispensary has heen sanctioned for Mngma. .

2. Preliminary messures have been completed for the construction of a Central Hospital
with more than 100 beds for the Jharia Coalfield at Dhanbad. The Hoaspital will have
on its stafl specialists in all braucher. A similar Hospital wiH be constructed for the
Ranigunj coalfield for which a site has.been selected. T

3. A certain number of heds has been reserved for colliery labour in the Hospitals
at Jamadoba and Sanctoria. e

4. An X-Rav unit has been sanctioned for installation at the Btate Railway Collieries
Hospital at Giridih Thbe Unit is being imported. .

5. Two ambuiances for the transport of colliery patients for hospital treatment have
been placed at the disposal of the Asansol Mines Board of Health and a similar pumber.ab
the disposal of the Jharia Mines Board of Health. For ccalBelds in the Central Provinces,
3 such cars have been provided. - -

t Answer to this question laid on the table, the guesiioner being absent. . ’ *
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6. Grants are being given snnually to the Asansol and Jharia Mines Board of Health for
mgeting expenditure on messures for the improvement of samtativn.

7. Schemes for improving the water supply st Jharia, Asansol, and Pench Valley are
under consideration,

8. It is proposed to construct 50,000 houses for miners. A beginning has alread; been
made. A number of quarters will be constructed to Railway collieries. also including those
st Bermo.

‘9. Anti-mslaris measures are being undertaken in all the important coalfields under the
direction of the Director, Malaria Institute of India. A lump sum of Rs. 12} lakhs has
been provided for this purpose during the current year. D. D. T. spraying operations were
carried oat in Bermo during the lust roularia seanon.

10. A Tuberculosis Specialist has heen appointed aud a scheme for the establishment of
V. D. Clinics has also been prepared.

11. There is s mobile canteen which tours coalfields and sells tea, snacks, etc. There is
also & mobile cinema which gives shows for s nominal admission fee. There is also a
-m?“:ldm ola:o“ the sale of consumer goods to rolliery labour. This shop visite Bermo
coalfields, . :

12. A scheme for the welfare of women by providing visual and craft education at
demonstrstion centres has also been put into operation. The scheme has proved very
mulur and a number nf centres hasn been opened It is proposed to cover the whole of

o Jharia and Ranigunj coalfields by a net work of such centres.

13. Grants have been made to the Lepios ' Associations in Bengal and Bihar for the
maintenance of s certain number of beds. TLe Fund has also contributed towards the cost
of refresher courses for cclliery medical officers, for Baly Shows, Health Exhibitions, etc.
The Fund is also meeting the cost of training of twu nurses at the Delhi College of
Nursing who will later work in the Fund’s Hospitals.

14, The Pund has & number of Inspectors of Labour Welfare, Propaganda Officers and
a lady Welfare Officer. They visit collieries for general de and for ascertaining
the ﬂLuncu of colliery labour. These officers have viuitos Erm also

Prof. Shibban Lal Saksena: May I know what is the total number of
labourers fromn outside who are working in these coalfields?

The Homourable Shri Jagjivan Ram: I want notice of that question.

PaxisTaN Rame ox Inpia.
735, *8hri M. 8. Aney (on behalf of Dr. N. B, Khare): (a) Will the Honour-
able thy Prime Minister be pleased to state, how many raids have been made
on our country by Pakistan, after the partition?

(b) What losses have been suffered by our public in men and material ?
() What action have Government taken to check further raids?

The Honourabls Sardar Vallabhbhai Patel: This question should have been
addressed to the Honourable Minister for Defence and has accordingly been
transferred to the M.nistry of Defence. It will be answered on a day allotted
to that Ministry.

Paxistan HiNpus aMD B;nus A8 NaTIiONALS OF INDIA.

798, *Bari M. 8. Aney (on behalf of Dr. W, B, Kbare): Will the Honourable
the Prime Minister be pleased to state whether Government propose to declare
all the Hindus und Sikhs residing in Pakistan as Nationals of India and claim
their protection as such? )

The Honourable Sardar Vallabhbhai Patel: The question of citizenshir of
the Indian Union and of Pakistan 18 rather vague at present. It will be
@nally determined by the provision of the new Constitution. Meanwhile it is
for auch residents of Pakistan as desise to become Nationals of India to declare
this. CGovernment cannot make a declaration on behalf of any group, nor is
Government pre‘sn.red to consider that the people of any particular religious
persuasion shou ily be Nationals of a partioular country. Nationality
and Religion ere nol synonymous. :
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. Losses SUFFERED BY HINDUS IN PARISTAN

727. *Shri M, S, Aney (on behalf of Dr. N. B. Khare): Will the Honour-
able Minister of Relief and Rehabilitation be pleased to state, whether Gov-
ernment propose to prefer claims for the value of property and losses suffered
by the Hindug in Pakistan? .

The Honourable Shri K. 0. Neogy: The Honourable Member is referzed to
my answer to clause (b) of Starred Question No. 20 and clause (e) of Starred
Question No. 23, on the 18th November, 1947. The entire question of evacuee
property including the method of valuation is under discussion with the
Pakistan Government. .

EvacuaTioN or HInDUs FroM N.W.F.P.

728. *Giani Gurmukh Singh Musafir: (a) Will the Honourable Minister of
Relief and Rehabilitation be pleased to state whether Government are aware
that owing to the Frontier raids, communal situation in the North West Frontier
Province has worsened and that the lives and honour of the Hindus are in
danger particularly in the pockets of Kohat. Bannu. Peshawar, ahd Mardan?

(b) What stepr have Government taken so far to evacuate them from there,
and how many of them have crossed the Indo-Pakistan border?

The Honourable Shri K. 0. Neogy: (a) The reference to Frontier raids is
not understood 1t is true that non-Muslims in N.-W. F. P. have a fee'ing of
insecurity. .

(b) Of the non-Muslim population of about two lakhs sixty thousand,
considerable numbers migrated from the Province before the 15th August.
Some have been evacuated by Air and some more by train. About forty-eight
thousand are still left behind. Of these about twenty-four thousand are at
.Bannu und the others are mainly at Mardan and Peshawar. Eczcuatin will
have to be made by train and the steps to this end are being discussed with
the Pakistan Government. .

a2« Heading € > & o1 pid e 30U ragain S ol J plude
sl goke b s &S & L e W “Bannu Non-Muslims in danger”
- Ut Ut eybd gt 2 Uy ke

Giani Gurmukh Singh Musafir: I want to enquire if the Honourable
Minister has read in the ‘Hindugtan Times’ to-day the news under the heading
“Bannu Non-Muslims in danger’’. It has been stated therein that the lives
of thirty thousand Hindus and Sikhs are in great danger.

The Honourable 8hri K. 0. Neogy: The figures that I have got are thcse:
24,000 people are at Bannu, 6,000 at Peshawar, 5,000 at Mardan and 4,500
at Dera Ismail Khan. We got the statistics very recently from our Deputy
High Commissioner. .

Dr. Bakshi Tek Ohand: Is it a fact that there hus been no evacuation
from the N.-W.F.P. for the last fortnight? Is it a fact that trains sent to
evacuate non-Muslims from the N.-W.F.P. have returned empty, because the
Frontier Government would not allow these people to come to India, though
they are all anxious to be evacuated?

The Honourable Shri K. 0. Neogy: Evacuation by air has been taking
place from the N.-W.F.P. As regards evacuation by railway train it is a fact
that at one stage the Premier of the N.-W.F.P. stated that the non-Muslims
there were not prepared to leave the provinee and therefore he was not in a
position to assist evacuation by train. We took up this question with the

Pakistan Government later, and then a$ the instance of she Prime Minister
of Pakistan the attitude of she N.-W.F.P. Government has been changed and
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teains are likely to be laid on in consultation with the Pakistan Government
in the near future. i

Shri Mohan Lal Saksena: Am ] to understand that the statement of the
Premier of the N.-W.F.P. was not correct when he informed the Government
of India that the non-Muslims were not prepared to leave the province for
India?.

The Honourable Shri K. 0. Neogy: The impression that we got from the
statement made by the Prime Minister of Pakistan was that ‘‘some non-
Muslims were now desirous of leaving’’.

Shri Moban Lal Saksena: May I know if the Government have taken any
ltep‘:’ t; lu’u?:ertnin the number of non-Muslim Government servants killed in the
N.-W.F.P.

The Honourable Shri K. O, Neogy: I am afraid that question does not
srise. If the Honourable Member is desirous of obtaining this information he
oan put down another question.

8hri M, 8. Aney: May 1 know if the Government propose to send its own
army for the protection of these non-Muslims in Bannu and other places in
the N.-W.F.P. who are willing to come here?

The Honourable Shri XK. 0. Meogy: 1 do not know whether that is eontem-
plated. The guard may be provided by the Pakistan army for the purpose of
evacuation by train of the non-Muslims.

Shri M. 8. Aney: May I know whether the Honourable Minister is aware
of the fact that the people in Bannu and other places are apprehensive that
they will not be properly protected if they are not escorted by the Indian
army?

The Honcurable Shri K, 0. Neogy: 1 am aware of that and this question
is being taken up with the Pakistan authorities.

Prof. 8hibban Lal Saksena: Ix the Honourible Minister aware that on
the Tth Decomber 0 report wus published in the ‘Hindustan Times’ (the
message was from Amritsar) that at Jhelum and Rawalpindi there are regular
bands of Frentier tribesmen who are carrying away abducted women brought
fromm Kashmir and that they were being paraded in the streets of Jheluin and
Rawalpindi with the open support of the Pakistan Government?

The Honourable 8hri X, 0. Neogy: I am afraid that question does not arise
out of this .

Dr. P. 8, Deshmukh: Is the Honourable Minister aware that there are
about 8,000 Harijan refugees wanting to be evacuated from Bahawalpur State?

The Honourable Bhri K. 0. Neogy: That question again does not arise out
of the queation under answer.

8hri Balkrishna Sharma: Is there any reciprocal arrangement between this
Government and the Pakistan Government regarding evacuees that they shall
be evacuate ! under the protection of their own national army units?

Thoe Honourabls 8hri K, 0. Neogy: It is rather a_complicated arrangement
and J should not like to make a stutement straightaway.

_Prof. Shibban Lal Saksensa: Is the Honoursble Minister aware that our
military forces which have gone to protect our people in the N.-W.F.P. have
been insulted and detained by the Froutier military?

The Homourable Shri K. O. Weogy: I have no such information.

Pandit Lakshmi Kanta Maitra: May I know if it is not a fact that substan-
tial bodies of non-Muslims detained in the N.-W.F.P. are not allowed to coms
% Indla, because it is in the interest of the Pakistan (Jovernment to keep

them for purposes of their public utility services going on?
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The Homourable Shri K. 0. Neogy: My Honourable friend was not perhaps
in his seat when I made a statement as regards the question of some non-
Muslims not being permitted to leave Pakistan. The general position has
improved since; I am not aware whether any special impediments are being put
in the way of the evacuation of the Harijans in the N.-W.F.P.

Shri 8. Nagappa: May I know whether the Honourable Minister is aware
that especially the Harijans are not allowed either to remain in Pakistan as
Harijans or to cross over the border to India? Will the Government take steps
to see that Harijans are escorted to the Indian Dominion?

The Honourable Shri K. 0. Neogy: I have not received any such specific
complaint with reference to the N.-W.F.P, There is such a complaint with
regard to certain other provinces of Pakistan.

Diwan Chaman Lall: May I know whether the figure which the Honourable
Minister gave the House for Bannu includes only the city of Bannu or also
the surrounding areas of Bannu? .

The Honourable Shri K. 0. Neogy: As far as I am aware it includes all
those collected at Bannu from the surrounding areas.

Diwan Chaman Lall: Have Government information regarding the people
who are in the surrounding areas now in pocksts which are located near Bannu?

The Homourable Shri K. 0. Neogy: I have not got that information now.

Diwan Ohaman Lall: [s any attempt being made to collect the necessary
information regard ng the pockets in the N.-W. F. P.?

The Honourable Shri K. 0. Neogy: Oh, yes.

Shri Raj Krishna Bose: Have Government any information whether any -
Harijans in any part of the N.-W.F.P. have been forcibly converted to Islam?

The Honourable Shri K. 0. Neogy: That question again, I am afraid, does
not arise out of this. _

Mr. F. R. Anthony: Sir, | visited the largest camp in Peshawar the other

day. Is the Honourable Minister aware that to a man the refugees are insisting
on cominy to India?

The Honourable Shri K. C. Neogy: That is definitely our information.

Mr. F. R. Anthony: Is he also aware that the official communique from
the North-West Frontier Province can have no basis of truth because from my
experience I found that not even a Tehsildar has ever so much approached
any of the refugee camps?

The Honourable Shri K. 0. Neogy: I am prepared to accept the Honour-
able Member’s statement.
CoMMONWEALTH Customs UNION.
799. *Shrimati Renuka Ray: Will the Honourable Minister of Commerce be
pleased to state: o .
(a) whether Government have recieved any communication . from is-

Majesty's Government for a Conference to discuss the possibilities of estab-
lishing.a Customs Union within the British Commonwealth; _

(b) if so. whether the Government of India have accepted this invitation:
and

(¢) whether Government have formulated anv views in regard to the pro-
posal to establish a Commonwealth Customs Union?
" The Homoursble Shri N, V. Gadgil: (a) No.

(b) Does mot arise.

{c) No.
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Shrimati Renuka Ray: Will the Honourable Minister tell us if there are any
talks expected on these lines at Havana?

The Homourable Shri ¥. V. Gadgil: Not exactly on these lines. The United
Kingdom has expressed a desire that representatives of all the Dominions who
possess the requisite knowledge should be made available at Havana with a
view to having some prelininary discussion with respect to matters which
relate to trade and commerce between the various Dominions constituting the
British Coinmonwealth.

Prof. Shibban Lal Saksena: Will the Honcurable Minister assure us that
before anything is decided in this matter the House will be consulted?

The Honourable Shri N, V. Gadgil: Nothing is going to be done over the
head of the House. No such agreement is visualized at Yresent, but what-

P

ever definite agreement may be rmade will certainly be placed before the
House. e

Prof. X. G. Ranga: Is it a fact that an attempt is being made to form a
Suropean Customns Union, and if so has India been invited to any conference
that they are likely to have there for this purpose?

The Honourable Shri M. V. Gadgil: The exact position is that certain eoun-
tries have formed themselves into what may be called a Study Group in order
to study the preliminary matters with a view to ascertaining the possibility of
having a Customs Union or Unions between various European countries; and
to that Study Group India has been invited.

Prot. X. G. Ranga: In view of the fact that Europe happens to be the
.biggest importer for Indian agricultural exports, will Government. consider the
sdvisability of consulting the agricultural interests before they actually send
their oxnerts to the Conference?

The Honourable 8hri W. V. Gadgil: No expert is being contemplated to be
sent. The Indinn High Commissioner has been asked to go wherever it is
possible.

Prof. N. G. Ranga: My question has not been answered, Sir.

Mr. Speaker: Not snswered to the satisfaction of the Honourable Member
perhaps.

Prof. . G. Ranga: I wanted our agricultural interests-to be consulted
‘before the Indian High Commissioner is sent to the Conference.

The Homourable 8hri N. V., Gadgil: The Indian High Commissioner is
supposed to represent al Ind'an interests.

Shri Biswanath Das: May I know whether Government have considered the
question of intimating the Commonwealth countries that they are not going
to enter into the discussion of any question relating to Customs Union unless
and until Indians in their Dominions get equal privileges and equal rights of
oitizenship?

The Honourable 8Shri N. V. Gadgil: That wil be a matter which will be
taken into consideration when the question arises.

8hi H. V. Kamath: Is it not more in the interests of India to promote
an Asian Customs Union rather than join a Commonwealth Customs Union?

Mr. Speaker: Order, order. It ix a iatter of opinion.

ExoLusiox or Ixpiaxs yaox Jaranmss Cotrox Taupm. .
730. *Shrimati Renuka Ray: (a) Will the Honourable Minister of Commeree
be pleased to state whether the attention of Government has been drawm to

the statement issued through Reuter's Agency on the §th September 1947 by
Mr. Tusidas Kilachand, Leader of the Indian’l(inion to Japan, and published
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in the ‘Statesman’, dated the 6th September, 1947, stating that General Muc-
Arthur’s Supreme Headquarters in Japan had ‘‘tied up’’ the Japanese cotton
trade to the exclusion of Indians, with the result that the Indian Mission was
able to arrunge lor only 170,000 bales of raw cotton instead of 394,000 bales
as originally proposed ? -

(b) Have Government taken up this matter through their .Representative
in Japan with General MacArthur's Headquarters as also with the Govern-
ment of the United States? o '

(¢) Arc the interests of Indian agriculture and trade fully safe-guarded in
this matter?

The Honourable Shri N. V. Gadgil: (a) and (b). Government have seen the
Press report, but it should not be construed as implying that the Headquarters
of the Supreme Commander for the Allied Powers in Japan have been inimical
to Indian intercsts, though there has been some delay in carrying on triangular
correspondence between India on the one hand and Washington and Tokyo on
the other. The Indian Trade Delegation has arranged for shipment of 170,000
bales but this is not to the exclusion or reduction of the original offer of
394,000 hales. That offer is still under negotiation at Washington and Tokyo
through the Indian Embassy and the Indisn Liaison Mission.

(¢) Government are doing all they can to safeguard their interests.

Prof. N. @, Ranga: Is it not a fact that before the war more than fifty per
cent. ol Indin’s vxports of cotton used to go to Japan?

The Homourable Shri N, V. Gadgil: It is a fact, Sir.

Prof. N. G. Ranga: Are Goverument satisfied with this offer of the Supreme
Headquarters in Japan to take only 3,94,000 bales of cotton from India?

The Honourable Shri N. V. @adgil: The continuance of the negotiations is
a proof thwt the Government of India is not sntisfied with the arrangement.

Shri B. A. Ehimji: Has the Indian Delegatian to Japan returned to India?

The Honourable Shri N, V. @adgii: I think so.

Shri B. A. Ehimji: Has it submitted a Report?

The Honourable Shri N. V. Gadgil: Not yet, Sir.
Shri B. A. Khimji: May I know when the Delegation has returned to India?

*  The Honourable Shri N, V. Gadgil: I cannot give the exact date, but it was
about a few weeks ago.

8hri B. A. Khimji: Will the Government request the Leader of the Delega-
tion to submit a Report as early as possible?

The Homourable S8hri N. V. Gadgil: T shall do that.

Shri M. 8. Aney: May I know from the Honoursble Minister what is the
tsriet ‘which the Government of India is bhaving in view in their negotiations
with the Government in Japan regarding the expert of raw cotton from India
to Japan? .

The Honourable Shri N. V., Gadgil: As much as we can export, consistent
with the interests of this country.

Shri M. 8. Aney: May I inform -the Honourable Minister that prior to the
war the amount of cotton exported to Japan was something to the tune of
seven to eight lakhs of bales, and may I ask if the Government of India is
keeping that target in mind now?

The Honourable Shri N. V. Gadgil: That is a fact. But the pattern of
ba-il‘euh bereafter may be different, and different circumstances will obviously
weigh.
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Ja[,::nrelr’ A m Ohiumr: Are l:xpohl;:s of cotten from India to

1 repluced by exports from America or elsewhere? A la rt of J ‘

supplies used to be made from here. e part of Japant®
The Honourable Shri ¥. V. Gadgil: 1 want notice of that question. _

Prqt!. M. G lllnp Is it not the policy of the Government to encourage con-
sumption of Indian cotton in this country itself so that our exports may be
minimised as far as possible?

The Honourable SBhri N. V. Gadgil: That is generally the policy of the
Government.

Mr, Hussain Imam: Is there any contract with the authorities in Japan
$o supply us cloth in place of the cotton that we supply to them?

Ths Honourable Shri N. V. Gadgll: Therc is no such contract, but there is
somne barter arrangement.

Shri M, Ananthasayanam Ayyangar: 1 have got authority from Shri Ram
Narsyan Singh to put his questions. He hag given authority to two of us.

Mr. Bpeaker: If it is a doubtful suthority, it will not do.

The Honourable Sardar Vallabhbhai Patel: If the authority is given to two
persons, the authority may. be cancelled.

Mr. Bpeaker: I should think the latter authority will prevail. What is the
date of the authority given to the Honourable Member?

Shri M, Ananthasayanam Ayyangar: There is no date. 1 am not putting
the question on his behalf, Sir.

DamopaR VaLLEY AND Kosml ScHEMES.

781. *8hri Rohini Kumar Ohaudhuri (on behalf of S8hri Ramnarayan Singh):
Will the Honourable Minister of Works, Mines and Power be pleased to state
the stages of Damodar Valley Scheme and the Koshi Scheme?

The Honourable Bhri N. V. Gadgil: As regards the Damodar Valley Bcheme,
the attention is invited to the reply given by me on the 2nd December 1947 to
part (a) of starred question No. 506 put by Prof. N. G. Ranga. The Damodar
Valley Corporation Bill has since been introduced in the Dominion Legislature
on the 8rd Decemnber 1047, . :

Koshi Scheme.—Regarding Koshi Scheme, preliminary surveys and inves-
tigations are progressing according to plan. Surveys of dam site, rerervoir
area and a portion of the area proposed to he brought under irrigation have been
completad. Designing of dams and appurtenant works and other surveys ~2.g.
forest surveys, geological surveys, are in hand and making progress.

Prof. N. G. Ranga: How much is this scheme expected to cost and how
much area iy likely to benefit?

The Honourable S8hri M. V. Gadgil: It has not yet been finally estiinnted.

Prof. X. G. Ranga: Is it expected to henefit Bihar Province or which
Province?

The